8983  Seating of Group
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Shrimati Renu Chakravartty (Barrack-
pore): My point is that it is rather bad that
Members have to go on asking, You
yourself should do it, My fecling is that

if we are going on asking you for certain
rights which are their inherently. ...

Mr. Speaker: I have done that.

Shrimati Renu Chakravartty:. They have
to write to you again and again and still
it has not been done,

Mr. Speaker: I have done that; that is
what | say. )

11.44 hrs.
RE QUESTION OF PRIVILEGE

Shrimati Renu ,Chakravartty
pore): Sir, I have put in a
motion against Shri Atulya Ghosh. I have
asked you to permit me,.. (Interruptions).
There scems to be very raucous laughter.
On 18th August, 1966, Sri Atulya Ghosh
rose in this House to make a statement of
personal explanation. with regard to the
allegations made in thc previous  day's
half-an-hour discussion on Pakistani sples,
wherein 2 Muslim moving under cover of

(Barrack-
privilege
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being a2 Hindu and calling himself by the
name of Mohit Choudhuri and Shri Sunil
Das, an employee of AI.C.C. were charged
with espionage on behalf of Pakistan, It
was alleged that these persons were known
to Shri Atulya hosh and it was charged
that there was inordinate delay in arresting
them under pressure from high-ups even
after enquiries were completed at the Cen-
tre and that under similar pressure ~the
Centre had turned over the case to West
Bengal,

At the very time when Shri Atuly Ghosh
rosc to make the personal explanation,
Shri Madhu Limayc rose to warn that no
such  statement should contain any con-
troversial or untrue facts,

Naturally, if euch could be proved it
should be treated as a serious matter and
that it should be regarded as a deliberate

and  calculated attempt to mislead the
House
1 now rise to state that the personal

cxplanatory statement of Shri Atulya Ghosh
contains deliberate falschoods which try to
absolve him of complicity and sets him out
in a light as if he refused to have any-
thing to do with persons charged with such
serious crimes, This 1 maintain is a
dcliberate *  distortion _of truth to mislead
the House and to 'create a wrong impres-
sion about the events that took place.
The p 1 expl y st of
Shri Atulya Ghosh states:

“When Sunil's house was scarched,
as the staff of the AICC he came and
reported to me that his house was
searched and I told him to take the
help of a lawyer, The law of the land
is to prevail.”

May I point out to you, Sir, that this
statement of his is a total falsehood and
has no other intention than to mislead the
House.

Shri Sunil Das’ house was searched in
the earlv hours of 10th August ,morning
and he was simultaneously put under arrest,
Shri ‘Atulya Ghosh was already away from
Delhi at the time, He hurried back to
Delhi only on the 18th August, 1966—the
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day after the matter was raised in Parlia-
How then could he have met Sunil
Das? How then Shri Atulya Ghosh make
the deliberate in Parli on
the 18th August, 1966 that he had told
Sunil Das that the law must take its course
and that he must go to a lawyer? Either
it is a deliberate falsechood made to mislead
the House about the whole episode or that
Shri Atulya Ghosh has such tremendous in-
fiuence over the Home Ministry and its
police and intelligen.e that even after Shri
Sunil Das was aviested, he was allowed to
Shri Atulya Ghosh to get his

ment,

contact
advice,

My contention s, the statemént made by
Shri Atulya Ghosh 1s false and is made
with the object of inisleading the House
ait asstorting the truth.  Shri  Atuiya
Ghosh cast aspersion on the Members of
the House that they had made these with
malicious intent of maligning him persona-
llv and he even drew into his ambit the
Congress organisation,

You may remember, Sir, that the charges
made were serious ones affecting national
security, By utilising the opportunity
given for making a personal explanation,
Shri Atulya Ghosh has not onty made false
statements but charged Members of malici-
ous ‘intent, The entire cpisode is a
series of breaches of privilege and T would
request you to give your consent to raise
this matter as a privilege motion in this
House,

I would further like to point out that
Shri Atulya Ghosh has made a correction
in the statement which he gave before the
House. He has now made a substantive
change to the effect that instead of saying
that Shri Sunil Das, after his house was
searched, approached him, he now says that
after the warrant was issued he approached
him.,  This again is another very serious
thing.

Shri Hem Barua (Gauhati): When was
the correction made?

Shrimati Renu -Chakravartty:, In -the
Reporters’ copy it has been further correct-
ed, If that is at all true—he must be
making a statement just now I piresume or
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may be on Monday—1 would request -you
to give us an opportunity of hearing the
tape-recorder  played back and see ‘What
Shri Atulya Ghosh had said and which so
‘many in this House have heard. Further-
amore, I would beg of you to ask the Home
Ministry for the confessional statement made
‘to the police, not to the court, but to the
police, made voluntarily by Mohit Chau-
dhuri, 1 would request you to call for a
-copy from the Home Ministry and see for
-yourself that almost all the statements which
‘Shri Atulya Ghosh has made on the floor
of this House are not truths, they are un-
truths and it is a clear case of breach of
privilege, 1 would request you to send
-this matter to the Privileges Committee,

ot vy foed (AdT):  sem
ey, g9 ¥ @Y & ag fagaw s
Mr. Speaker: First of all, I should like
to inform Shrimati Renu Chakravartty that

‘Shri Atulya Ghosh had made that correc-
tion but we had nct zllowed that,

Shrimati Renu Chakravartty:, Then it is
still worse, :

Shri Nambiay (Tiruchirapalliy  When
he makes a correction without even the
permission of the Chair and the House, it
makes matters still worse, (Interruption)

Mr, Speaker: There is nothing wrong in
that. When the uncurrected record goes
to a2 Member, he makes a correction and it
comes to me to see whether a substantive
change has been made by that correction
or not, (Inlzrruption) . Order, Order,
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Now I shall nail down the untruthful
statements made by Shri Atulya Ghosh in
his so-called personal explanation,

(a) His statement that he “never knew
this Mohit Choudhury” and “had never
seen” him in his life is false. The confes-
sional statement given by Shri Mohit
Choudhury, if laid on the Table of the
House by the Prime Minister, will demons-
trate the falsity of Shri Ghosh's assertion.
The confessional statement should at least
be shown to the Speaker to satisfy him
about the truthfulness or otherwise of Shri
Chosh’s statemer.t,

(b) His statement that Shri Sunil Das
wos only one omongst the 105 employees in
the AICC's ofice gives the impression that
he was not an imporiant man so far as the
AICC office’s setup was concerned, We
would- like to point out that there was a
proposal to appoint this gentleman as office
secretary of the AICC and this gentleman
had access to the 1ecords of the AICC and
sometimes listened in on the discussions in
the Working Commiittee meetings also,

(¢) Shri Atulya Ghosh has denled that
he exerted any influence cither on the West
Bengal Government or the Central Govern-
ment in order to hush up the case of
Shri Sunil Das. He asked the rhetorical
question, “through whom did I trv?”
Now, I am in a position to state that the
transfer of investigation of this case from
the Special Branch to the D. D. West
Bengal, which took place in early August
was due, inly, to the infl of Shri
Ghosh with the West Bengal Government.
In fact, Shri Hathi was induced by West
Bengal officers to make a wrong statement
in the House and I have already submitted
a statement under Speaker’s Direction No.
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115 to correct its inaccuracy. If you ask
the Home Minister whether such a trasfer
had taken place or not, you will know whar
the real position is, as also understand the
wischief played by Shri Atulya Ghosh in a
scrious matter involving cspionage.

(d) Shri Ghosh said that when Sunil
Das’s house was scarched, Shri Sunil Das
came and reported to him “as a staft ot the
AICC”, and that Shri Ghosh told him that
he should make the help of a lawyer; the
law of the land was to prevail”, Now,
we would like to know how Shri Sunil Das,
when he was arrested and taken into police
custody after the search, managed to go
and scc Shri Atulya Ghosh? How did the
police officers allow him to meet Shri
Ghosh? Did the police take Shri Sunil Das
to Shri  Atulya Ghosh’s house in Delhi:
Was Shri Atulya Ghosh in Delhi on the
day Shri Sunil Das’s living quarters were
scarched in the carly hours of 10th August
morning? Is it a fact that the West Bengal
police took Shri Sunil .Das to some place
outside Delhi, say, Bombay or Calcutta, in
order that Shri Sunil Das could speak to
Shri Atulya Ghosh? If so, is it permissible
for the police to take a prisoner to the
house of a private citizen, however high
he may be in the hierarchy of the ruling
party? What then is the truth? It is
obvious that there is some hanky-panky
about the whole thing, and that Shri
Atulya Ghosh is deeply implicated in this
cspionage and subversion case,

(¢) After the arrest of Shri sunit Das
and the scarch ot his living quarters, a
news item appeared in a daily newspaper
in Dclhi to the cffect that Cash/Gold/
Jewellery was found at Shri Das’s house.
Where has this Cash/Gold/Jewellery gone?
*Is it a fact that an important officc-bearer

- of the Congress Party prevented the police
officers from scizing these things, Cash/
Gold/Jewellery?  Or is it that when the
police took Shri Sunil Das and those things,
ie. Cash/Gold/Jewcllery to Shri Ghesh’s
residence, Shri Ghosh asked the police not
to take this Cash/Gold /Jewellery with them?
Did Shri Ghosh intimidate the police and
persuade them to hand over these things to
the Congress treasurer or one of his
friends?

1633 (Ai) LSD.—2.
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In fine, Sir, we feel that never before
has the sacred procedure of personal ex-
planation been so blatantly abused in the
history of this House as has been done by
Shri Atulya Ghosh on the 18th August,
1966,  If the procedures of the House are
not to be reduced to mockery, and if the
dignity and decorum of the House is to be
maintained, it is necessary to commit this
gentleman for breach of privilege and set
up a special Committee to try his case pro-
perly and expeditiously. | would  also
suggest that senior and scasoned  parlia-
mentarians, belonging to various groups in
the House should be appointed to this
special Committe¢ and the Conimfttec
should be asked to submit its report on the
first day of the next session of the Lok
Sabha, Permit us, therefore, to raisc this
issue in the House today..

‘mfer #ouow A ara agm, W)
3Iq fra ot #Y g Ay 2ga Y Rfowr
AN, fr gy FaR Fa @ F
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seftee arg e, ®E oy far,
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Shri Manaen (Darjeeling): Sir, the hon.
Member, Shri Madhu Limaye said:
“some important office bearer of the AICC”.
‘That is one thing. Another thing is, Shri-
mati Renu Chakravartty, a little while ago.
asked: “How could Sunil Das have met
Shri Atulya Ghosh because  Shri Atulya
Ghosh was in Calcutta?” How was it possi-
ble, at the same time, for Shri Atulya
Ghosh to imtimidate the police? But, that
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[Shri Manaen]
is not important. What is important is,
I beg of Shri Madhu Limaye to mention
the name, today or a day later, whenever
he chooses, the name of the important office
bearer. It is not proper to make a wild
allegation like that.

ot 7y foed : F3E) F o TR
qiEm, Fsw@r g § |

St AR WA aaen Dfwd fewa
fray, st €

oft Ay fomd : @ a1 @ grEw W
STARTY, [ATY TIIA QY |

Mr. Speaker: Does Shri Atulya Ghosh
want to make a statement just now or he
wants some time,

Shri Atulya Ghosh (Asansol): Just now,
Sir. Sir, I am sorry. ...

=t femm tomaw (FraEqR ) §
ST ATgaT § fF 9w FE wwww 9
Farg # qeag Feiaw sfuq & fa
ag FTAT AT T F AT Hg fowrd

st weg forerd < faege wam g
ITH I AT FAT WA, A S AV
JgAT =R €

Mr, Speaker: The proceedings of the
House should not be reduced to frivolity,
A point of order is raised that an hon.
Member wears dark glasses, or on his ges-
ture or movement this way or that way.
He should not be criticised in this way at
(Interruptions).

Shri Mari Vishnu Kamath' (Hoshanga-
bad): Sir, I rise to a point of order. I
would like to knew, rather the House would
like to know, under what rule or procedure,
after my hon. friends, Shrimati Renu
Chakravartty and Shri Madhu Limaye have
raised the question of privilege and made
a brief statement on the - motion of pri-
vilege, Shri Atulya Ghosh. is making this
statement. Under what rule comprised in
the chapter on privilege or some other rule
of procedure ‘is Shri Atulya Ghosh making
it? It is a personal ' explanation or what
else ig it, I want to know,
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Mr. Speaker: 1 want to satisfy myself,
after hearing Shri Atulya Ghosh, whether
really there is a case that I should refer it

to the Committee. I have to satisfy myself
on that point.

Shri Atulya Ghosh: Sir, I am sorry that
during the course of my persona] explana-
tion on 18-8-1966 I made an incorrect state-
ment. You will recall, Sir, that I had made
the explanation extempore. During the
course of my statement I had said:

“When Sunil’s house was searched,
as the staff of the AICC he came and
reported to me that his house was
searched and I told him' to take the
help of a lawyer.”

Immediately after I received the uncorrect-
ed copy of my statement from the Lok
Sabha Secretariat, I realised that I had
made an incorrect statement and I made
the correction on the uncorrected copy as
follows:

“When Sunil Das was interrogated
by the police in his house, as staff of
the AICC, he came and reported to
me that in his house he was interro-
gated. I told him to take the help of
the lawyer.”

From this you will observe that 1 had
no intention of misleading the House, or
distorting the truth, as alleged by some
hon. (interruptions). 1
admit the above incorrect statement was
made by me, and I am sorry for it, I am
also sorry for not making a statement, ear-
lier correcting my mis-statement,

12 hrs.

About the other points raised by Shri
Madhu Limaye: about the first point, I
submit that T have no knowledge about the
confession, to which the hon. Member re-
ferred. 1 have not scen it. It may be a
copy of that which is in the possession of
Shri Madhu Limaye. But I have not had
the fortune of going through it. So, I can-
not say what was in the confession.

1 ~havc no knowledge that Sunil Das’s
name was proposed fori the post of office
Secretary. Further, 1 may also add that
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there is, no such post as that of Office Secre-
tary in the office of AICC.

I stand by my previous statement that I
have exerted no influence, either on the
Central Governnrent or on the State
Government.

I have already written to the hon. Spea-
ker, admitting my mistake and expressing
my regret.

On the day of the arrest of Sunil Das I
was not in Delhi.

Shri Ranga (Chittoor) : Sir, on a point
of information. Shri Amarnath Vidyalan-
kar, one of our Members, was once the
Office ‘Secretary of the AICC in my days.
Am I to understand that there is no post
of Office Sccretary in the AICC today?

Shri A, N. Vidyalankar (Hoshiarpur):
I was the Permanent Secretary, not the
Office Secretary.
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Shri Daji (Indore): I would like to

submit, , .,

Mr. Speaker: I have heard enough.

Shri Daji: Arising out of the statement,
I want a clarification.

Mr. Speaker: What clarification can
there be when a breach of privilege has
been raised by a Member?

Shri Daji: Sir, I want a clarification on
a point flowing from the statement of Shri
Atulya Ghosh.

Mr. Speaker: What explanation can 1
give on that statement?

Shri Daji: Please hear me. Sir, you in-
formed the House thayr the correction was
not allowed by you. Shri Ghosh has ad-
mitted that. I would like to know when
your office informed Shri Ghosh that that
correction would not be permitted becavse
he has failed to comply with the procedure
prescribed in Direction 115 for making a
correction. Today is 3rd September. The
statement was made on the 18th of August.
The copy would have reached him on the
19th. Normally, we are asked to send back
the copy within 24 hours. So, on the 20th
Shri Chosh must have returned it. On
what day did the office intimate Shri Ghosh
that it is not possible?

Mr. Speaker: There is no procedure
whereby we inform a Member that we have
not allowed the correction that he has
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[Mr. Speaker]
made. Therefore in this case also we did
not ‘make that. That Question does not arise.
Next day he had, made the correction, with-
m 24 hours or 48 hours, whatever is the
time. That came to us and we thought
that it was substantial; thercfore, we did
not allow that. ‘The record remaincd as it
was. ) ’

Shri H. N. Mukerjec (Calcutta Central) :
If the record remains just as it was o fthe
18th, the House, therefore, takes notice of
what was supposed to have been said by
Shri Ghosh on that day and that brings him
under the ambit of the privilege motion
unless he corrects it.

Mr. Speaker: That I will sce. The record
remaing the same but he has expliined that
his intention was honest. This is accord-
ing to him; this is his explanation that as
soon as the record came to him he tried
to correct himself at that very moment,
This is all that he has explained.

Shri Hari Vishnu Kamath: Sir, | invite
your attention to rule 357. There is a
moot point. I had brought this to your
notice on the 18th August beforc he madc
his statement and you were pleased to
agree with me and uphold the rule which
says:—

“A member may, with the permis-
sion of the Speaker, make a personal
explanation although there is no ques-
tion before the House, but in this case
no debatable matter may be brought
forward, and no debate shall arise.”

1 remember very well because I read the
record very carefully; you had pointedly
and categorically assured the House that
vou had warned Shri Atulya Ghosh that no
debatable or controversial matter could be
or should be brought forward by him in
his statement. We are grateful to 'you for
that assurance.

Now, from the statement made by Shri
Atulya Ghosh today it is obvious,—-and also

from the. statement madc earlier by Shri-’

mati Chakravartty and Shri Madhu Litnaye—
that not merely was debatable and contro-
versia] matter brought forward in that
statement but also a certain attempt was
made by him that day contrary to the
directions’ and instructions issued by you
with regard to correction of all matter, that
no substantial corrections should be made
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b) any Member except typographical errors
or mistakes of that kind. The Member con-
cerned, Shri Atulya Ghosh, sought to makc
a statement. and thus exposed more or less,
‘his inner conviction that what he had said
was wrong; otherwise, he would not have
made that statement, Now he says, “I made
the statement extempore”. Who on God’s
good carth asked him to make a statement
extempore ?

Shri Daji: He was asked to make it in-
writing.

Shri Hari Vishnu Kamath: That makes
the offence worse,  The gravamen of the
charge becomes more serious.  If you had
asked him to make a statement in writing
and he deliberately  disregarded  your in-
struction, dircctive or salutary advice, who
is responsible for thate  He himself is res-
ponsible for the mess he has landed him-
self in.  Thercfore, his attempt to correct
what he said that day, later on in the trans-

Dr. M. S. Aney (Nagpur): Tt s an alter-
thought.

Shri Hari Vishnu Kamath: It is not
only an afterthought
fide and the has

privilege.
'

but is wholly mala
committed brcach of

Mr. Speaker: I have hcard all the new
things and the new record that have heen
brought in. This afternoon or day after
LOINOTTOW . .

it wg foad : T HY w07 HIAA
faig dfy grwraa & WO
fea s g v

weaw WEWd : a7 N I g
BE E I e i
s 4@ @ &war & W g
Jat g7 femr & 1w g A ana |
a@ g AT # g A wwwen
qFarg |
Shrimati Renu  Chakravartty ; Sir, hold
it over till Monday. T had asked you to
let. it go over to Monday but because of
the convenience of Shri Atulya Ghosh you

asked me that I should lcave other work
and come here. Now you want us to come
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again in the evening. I will request you
to hold it over till Monday.

Mr. Speaker: All right.

Shri Manacn: Sir, may I make a° sub-
mission?

12.10 hrs.
PRESIDENT'S ASSENT TO BILL

Sccretary @ Sir, 1 lay on the 'lable the
Customs (Amendment) Bill, 1966 passed
by the Houses of Parliament during the
current Session and  assented to by the
President since a’ report was last made to
the House on the 25th July, 1966.

12.10} hrs,
RE QUESTION OF PRIVILEGE—contd,

Shri Manaen: 1 want to say just one

sentence.  Sir, the hon. Member, Shri
Madhu Limaye has made a very wild
accusation. ... (Interruptions).

Shri Hari Vishnu Kamath :
go back to it again.

You cannet

Mr. Speaker: Order. order. '

Shri Bhagwat Jha Azad (Bhagalpur): He
must be heard. ... (Interruptions).

Mr. Speaker: The Mecmbers on this side
must be patient. .. .

Shri Manaen: Kindly hear me. I will
not take more time. I will just take a
minute and say only one sentence........
(Interruptions) .

An hon. Member: Why should it be re
opened again?

Mr. Speaker: Order, order. The Mem-
bers on both the sides shall sit down.

When sométhing has been stated on the
floor of the House bringing in some Secre-
tary or other high officer in that office and
if he wants to say about himself or about
somcbody, why should he not be allowed
to say that?

Shri Nambiar: If you open it up again,
you will have to give an opportunity to us
again. (Interruptions).
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it A fag: . (STT):  wemw
", Ay 29 %1 9% F g T
% feen & gdqgT w2 ww § AN
T gTI4 FT TRA FTE FA & | AT I
34 ITH F A1 F (AT FIAT TG FEA
I ZATAT AT -Wfgw

Shri Manaen: The hon,

Madhu Limaye has said.. ..

Member. Shri

shri S. M. Banerjec : Louder please.

Mr. Speaker: Is it a personal explanation
tnat he is going to giver

Shri Bhagwat Jha Azad: He shoukl be
given a chance, What is this? It is sur-
prising. You must allow him to speak.

Shri R. S. Pandey (Guna): He should
be allowed to say whatever he wants to
say. ‘The Opposition is always given an
opportunity. . .. (Interruptions) .

Mr. Speaker : Order. order.

Shri R. S. Paniley: Let him say whatever
ne wants to say.

Mr. Speaker: Not whatever he wants to
say.

Shri Bhagwat Jha Azad: You must
allow him to say whatever he wants to say
on this topic.

Shri R. S. Pandey : He wants to say some-
thing about this. He should be allowed
to say that

At TMAAE AAW - (FITCHT) ¢
.78 wWEIEa, 3T F1 qads wTfam

Shri Manaen: Without meaning any
offence to the hon. Member, Shri Madhu
Limayc or any other Mcmber of the Opposi-
tion, I merely wish to submit this. If the
hon. Member has any objection to the
word ‘Wild’, 1 would merely say that he
has made a certain statement. - He has said
that somc important office-hearer of the
ALCC. has prevented the police officer
from performing certain duty and so om
and so forth, .
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[Shri Manaen]

I only want to submit this. Let the
hon. Member, Shri Madhu Limaye, have
the courage now. If the statement that he
has made is proved, I give my word of
honour that I will resign from this House
but if the accusation that he has made is
proved incorrect, is he going to resign....
(Interruption) Secondly, I will submit let,
let Shri Madhu Limaye have the couroge to

make the statement outside this House.
(Interruptions) .

Mr. Speaker : Order, order.

Shri R. S. Pandey: Let 3hri Madhu
Limaye answer this,, (Interruptions)

Mr. Speaker: Order, order,

Several hon. Mémbers rose—

Mr. Speaker: All shall sit down.
(Interruptions). ’

This is not the manner. Order, order.

There ought not to be so much of excite-
ment.

Several hon. Members rose—

Mr. Speaker: All shall sit do-wn.
one should sit down.

Every

Shri R. S. Pandey rose—

Mr. Speaker: Mr. Pandey also should
sit down. 1 have been asking him to sit
down. He is still standing,

I will just remind the members of the
House that this House has got ample autho-
rity to punish any Member and the
severest punishment it can give can even

extend to expulsion of the member,
expulsion from the membership,
(Interruption)

Shri Atulya Ghosh

Some hon, Members:  Sit
down,

Mr. Speaker: Order, order.

rose—

down, sit

Shri D. N. Tiwary (Gopalganj): It
they are going to interrupt like this, we
shall not allow any of them to speak.
_(Interruptions).

Mr. Speaker: Is this the manner in
which the procsedings of this House would
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be conducted? I am appearing to both
sides and not to one side. I am asking
all the members. This is not the way in
which. democracy is to be run. I am
sorry that even the Speaker is not allowed
to make any observation,

The members have a great responsi-
bility, If they have this freedom of speech
inside the House they have a responsibi-
lity also to see that they do not make any
accusations or imputations which are not
correct. They have to satisfy themselves
that there is at least some reasonable cause
for believing that there would be some
truth in that, A rumour or something
heard second-hand or scen in the paper
alone is not cnough to make imputations
and accusations. This freedom given to the
members is certainly to be exercised with
great restraint and every member has a
responsibility of his own to satisfy himself
first, and if any, member, whoever he might
be, either on this side or on that side,
makes a reckless statement or an accusation
as 1 have said, this House has got full
authority to punish him -to the severest
extent; it can take any action, which can
extend to the expulsion of the member
from the House, But that has to bec seen
when something is proved. I have just now
said that I will look into all the charges
that have been made. If I cannot decide
now—I have been asked to give my ruling—
1 will give my ruling or decision whether
I can give my consent or not, on Monday
morning.

Mr, Hem Raj. ”»

it 7y famd : oo AT |, AT
T AH TH TEFW FAIN PO
fgares wTag aeer AT AT §
f& iy “qgee aifow " wmg g #
Fqq TG TISFIW  FAT ATEAT
o & sroeY ATy wrdaTEY & AETe
Fearg AT wrAm Al e
@ fee @y A @® @ mm?
I B AT WY G g qF ag W
qar Al v ff A agw NIgaRa ¥
qIey # 7 s wgied , ;T & ¥ 3990
awfaar ar? sEwl @@ & aU?
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Petitions
Mr. Speaker: Mr. Hem Raj—

12.19 hrs,

PETITIONS RE: PUNJAB REORGANISA-
TION BILL, 1966.

Shri Hem Raj: (Kangra): I present a
petition signed by Shri Gangu Ram and
other inhabitants of Una Tehsil, Anandpur
Sahib block, relating to the Punjab Re-
organisation Bill, 1966.

Shri Pratap Singh (Sirmur): I present
a petition signed by Chaudhari Shanti
Sarup and other inhabitants of Kandi Dis-
trict Hoshiarpur, relating to the Punjab
Reorganisation Bill, 1966.

=t ot fag: (3 ): @ duw
T dmas & fr el greft

FAtw, g, TFETT AR 9ENg

A A e ot F fzey gore &

o frg e &, aoma a1 €Y 757 & fag

g ¥ WFETT
fea & 1w fafaeex, srga fafreegak

FSE FHTT F, NI A A

mifae &< fad QiF (1

Mr, Speaker: What does Shri Daljit Singh
want to say now? I have not been able to
follow him. This is only a petition which
is being presented, and nothing can be said
at this moment on that.

ot wg fomd : (Wi ): ey wgaw
T A1 A W Fg1 & fF g F7 @A
ey s@ar, afFET #w 3@ @ &
fafreed a7 atqEa #Y N F
faxr ... (wAsm) Ffga gad
arg arfadr o s ¥ Ay | wrd
gafae & <¥ qgar argar 1 & ww v
917 TIFAH 115 &1 M fgaraw
g | .
“Member shall :make a statemen: . .”
. weaw wgey : # Aad #) gwae
Fgm o o
sit wy fomd . weae wEwa, AT
TT AP 5T F) 987 AT TG A AT

wral Ay &

Statement under goo2
Direction 115

‘R AR @ It @ & SfE ag
HGATY T AT QF  ara W AgY
FTIE | ST 115 F AT, L .

12.21 hrs,
STATEMENT  RE. INFORMATION
GIVEN BY COMMERCE MINISTER

AND MINISTER’S REPLY THERETO

Mr, Speaker: Shri Madhu Limaye and
the hon. Minister might lay their statements
on the Table of the House and I shall get
them circulated to the Members.

ot wg foma: dfw weger W@y,
Iq AGITT AT AT AT, T BT &Y
A € R fafaeet gry 9aF T A9
fam W FTEET | FARTITATY ..
| (v '

Mr. Speaker: But I can ask him to place
it on the Table of the House.

=it ag fem@ : JgF 9% B F
gAAE, FAZA & AAqQAET FI
qFT ...

Mr. Speaker: How long ig that statement?
stug femd : Qs b &1 & |
wead AT : 93 AT |

Shri Bakar Ali Mirza (Warrangal): Ona
point of order. May I know whether state-
ments and speeches in this House are to be
made so that they are to be published in
the press, and if they are not published,
whether Members are to be given additional
opportunity to make them here so that
those things can be published?

Shri Raghunath .Singh (Varanasi): Should
it be forced on us?

ot /g @A TF ATEE A T,
5@ faw & & 3951 yevm famm )





